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IN THE CENrRAIJ .INISTRATIVE TRIBUNAk 
CJY2ICK 3LNCH; CU]?TAK, 

ORIGINAk APPLICATION NO.332 OF 1992, 

CUTTK, this the 26th day of Oct oe r, 1998, 

MANQJ KWIAR ROiJ1RX(. 	.... 	 APP LIC ANr. 

-VERSUS- 

UNI ON OF I L)I A & (YHE RS. 	.,.. 	 RASP ONDENTS•  

FOR INSTRT.CTIONS ) 

Whether it oe referred to the reporters or not? 

Whether it 3e referred to all the i&xhes of 

the CentraL Administrative Tri,unal or not? (D 

JOfliffft)1j 
(SOMATH -SO4  

D'EMEER(JUDICIAL) 	 VICE-CHAIRMA 	(f4 
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CENTRAI JU"UNI5TRrIVE TRI3UNL 
CUTTACK NCH; CUTTICK. 

ORIGINAL APPLI,~; ATION NO. 332 OF 12. 

CiJrTK, this the 
	

26th day of October,1993. 

C 0 R A M I- 

THE HONOURA3LE M. SOMNArH SCM, VICE-CHAIRMJ 

THE HONOURAI3L,E MR. G. NARASI141A ZEM3ER(Jt.DICI1L). 

Manoj Kumar Rout ray, aged about 25 years, 
Son of Maheswar Routray, resident of 
3hatapara, PS. Raj nagar, Dist.Cutt ack. 	... 	?pplic ant. 

By legal practitior r :- Mr. MK. Mohanty, Mrs. S. tbhanty, klvoc ate S. 

-VERSUS- 

Union of Iriia represented by the Secretary 
post & Telegraph,Minjstry of Communication, 
Central SeCretariat,New Delhi. 

Superintedent of post Offices,Cuttack North 
Division, Cuttack. 

Sub Divisional Inspector of post Offices, 
Pat tamuzxl ai, DiSt. Cut tack. 

SoUT&a Ranj an Mohanty, S/o.Si.aram MOhanty, 
At/p 0. 3hatapara, Ps. Raj nagar, Dist. Cuttack. 

By legal praCtitiorr 	g Mr. AS h Ok Aishraisenior Counsel 
for Respordents 1 to 3. 	 (Cent ral) 

By legal Practitiorr 
for I5p ore nt N 0. 4. 	:Mr. J.K. Khuntia, Mvcx ate. 
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MR. SO 	 VICI;.. 

In this Original application under secticn 19 

of the Administrative Tribunals 1t, 1N5,t applicant 

has prayed  for quashing the notific ation dated 6. 7.1992 

selecting Respondent NO.4 as ED3PM,Bhatapara Branh post 

Off ice and the orde r dated 14. 7.1 2 directing ReSp ordent 

No.4 to join in that post.Tbere is also a prayer for a 

direction to the Departmental Authorities to appoint the 

applicant t the Post of EDt'aiatapara Brari Post Office. 

2. 	The case of the applicant is that for filling 

Up of tbe Post of ED}3P42iatapara 3rark Post Office,tbe 

Departmental. Auth.orities invited applications from general 

public Qy a notice dated 1.1.192 wiici is at Nlnexure-1,. 

In respise to tiis,tie applicant alongwiti some oter5 

applied for tie Post and ultimately,tie applicant0  5 

was considered alonç,iwitk the candidature of ISpondent 

No. 4.Applicant has stated that be has passed BA Exaffn. 

lot)  - from Utkal Unive rsity wie re as Ispaident No. 4 has only 

passed uSC examination (lOti standard) in corpartmental. 

The rf ore, in edtationa1 quatificatii, applicant is 

superior to ISpondent No.4. It is also stated that 

the annual inaoae of the applicant is Rs.$000/- wiereas 

the annual it one Of Res.NO.4 is Rs.6 000/-. On the above 

ground, it has been urged by the applicant that be being 

more neritorious ,eiould ia been selected but his case 
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has been ignored and that is why,he has cone up with the 

abOve prayer 

RespOxdents in their counter have pointed out 

that at the tine of selection, the essential qualification 

for filling up of the post of EDIPM Was Class.-VIII with 

stipulation that preference will ise given to those who have 

p as sed mat nc ulat I on • Inst nirt ion al S o p  r ovide s that n o 

weightage should be given for any eduaticnal qualification 

above matriculation. It has seen further laid daqn in the 

departnentai instri.tion that amongst the eligible candidates, 

selection willie done strictly on the basis of percentage 

of marks secured by the Candidates in the matriculation 

examination where matriculate candidites are preferred. 

fie sporrielt No. 4 be ing more ne ritorious having secured 

322 marks in the matriculation exninaticn has been 

selected for the post.On the aiove grouMs, the Departnental 

Re sp orents have cposed the prayer of the ap p1 ic ante  

Resp-ndent No.4 has also filed counter cpposing 

the prayer of the petitiosr.  

We have heard Shni AshDk Mishra,learxd Senior 

Standing Counsel appearing for the Dartmental authorities 

Mr. J. K. }h unt We a med c ounse 1. ap pe a ring for the BeSp ore nt 

No.4 is absent.Mr.M.K.Mohanty,learned cc*insel for the 

app lic ant is al S 0 absent nor has any reql.est been me on 

his behalf eee king for an adj ournnent.In view of this, 

we prose to dispose of this Oriiaal application 
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petitioner,no doubt, is a q raduate.Ncordirz 

to the instrttion, his edt.caticnal qualification asove 

the matriculation, can not Se taken into consideration. 

So far as matriculation examination is core rned,tle 

petiti iner limseif has pointed out that he has secured 

1 314' marks in the matriculation examination whereas., 

the selected candidate, ReSpondent No.4 has secured 

322' marks in the matriculation eamination.Therefore, 

in accordance with the Departmental instr.*tionS, selection 

of Respondent NO. 4 who has got hiçe r marks than the 

applicant can not ae faulted. 

The second ground urged .y the applicant is 

that his annual i[iCcLne is Rs.3000/-WlereaS the annual. 

income of Respndent No.4 is Rs.689/-. Departmental 

instrttions has also proviIed that cn the qiestion of 

of annual income what the Departmental authoritieS K 
 to 
ISOM 

see is that the selected candidate has got adequate meane 

of livelilool and does not only depend upon the al1thanceL 

It has Seen specifically provided that while seleotin! 

ED Açent, higher annual income will not Se the 
t  

factor for selecting the El) Agent, The refore, in our view, 

the DepartrTefltal AutloriticS have riltly selected the 

Respondent No.4 for the pt of ED3P42latapara Branch Post 

Office, 

6. 	In view of this, we hold that the applicant has  

faiLed to make  out a ease for the relief soult for in this 

Original Application.Tke OriginaL Application is rejected, 
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T e re w ould be no orde r as t 0 S OSt S. 

(G.NARA$IMHU$ 
1E 13ER (JutIci it) 

A vi 

so 
VICH-CHAJ  

I(N WCM. 


